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New Delhi-110073. 	 -APPLICANTS 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 	

LV 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R., PUSA, 
New Delhi-flO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA. New Delhi-lW 012 
(Through its Director General) 	 -RESPONDENTS 

I will decide 'the OAs-1185/2003 to 1212/2003 together a 	: 

common issue of facts and law is involved in these cases. 	V 
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2. 	AppI icants 	are aggrieved 	of 	the 	fact 	that 	despite 	their 

continuous 	long service 	as 	casual 	labour 	as 	all 	the 	applicants 

have 	been appointed during 	the 	year, 	1977 	to 	1992 	at 	different 

times 	but 	they 	have 	not 	been 	regularised. 	All 	the 	applicants 

claim 	that 	they 	have been working 	for 	the 	last 	so many 	years 

hut 	have 	not 	been regularised. 	For 	this purpose 	they 	have 

ri 	ed 	en 	P 	scheme 	issued by Ministry of 	Personnel 	PubI IC 

Gi ievances 	and 	Pensions. 	Department. 	of 	Personnel 	& 	Ira rung 

vide 	their 	OM 	dated 	7.5.88. 	It 	is 	further 	stat-èdI.4ht. 

respondents vide order Annexure A-i 	dated 29.10.99 has ordered 

that 	as per 	the recommendations of 	the committee 	constituted 

..for. the 	purposecontinued 	in0M.atdi.6.88,issued 	by 	the 
7 	 . 	 . 

Department àf.Personnel 	& Trainin 	hadapproied th'aymert 	of 

wages 	to be made 	to 	the casual 	labourers engaged at 	National 

Bureau 	of Plant 	Genetic Resource, 	Issapur and submitted 	that 

respondents 	are 	acting 	in piecemeal 	fashion and are 	issuing 

/ 

- 	 ... 	'..--....-. 

- 
the 	orders 	based 	on the DOPT scheme of 7.688 but 	are 	not 

tegularising 	the employees 	though there are vacancies 

3-. 	.However. 	counsel 	for applicants 	was 	unable 	to point 	out 	if 

any 	Junior 	to 	the 	applicants have 	been 	regular ised or 	if 	any 

seniority 	list 	is 	being maintained. 	Counsel 	for 	applicants 

has 	also been 	unable 	to 	satisfy, 	if 	at 	all 	the 	applicants 	had 

e v e r 	made 	any 	represen tat ion 	seek i ny 	regular isa t ion. 

Applicant 7 s 	counsel 	submi tted 	that 	though 	applicants 	had been 

ag i tat i ng 	through 	the i r 	union 	for 	regulat' isa t ion 	but 	i t 

appears 	that 	everything was on I' 	oral 	as 	no 	representat ion 	has 

ever 	subm i t ted by 	the Union has been anne>ed Wi t h 	the OA . 	The 

fact 	that 	respondents, had appl i ed 	the 	scheme dated 	1.6.68 	in 

piecemeal 	fashion 	as 	per 	Annexure A--i, 	so 	it 	is 	quite manifest 

that 	lespondents 	i n 	spit 	1 	appeats 	to have accepted 	the schee 
.1 	S 

of 	7 b 88  
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4. 	I think these OAs can be disposed of at this initial stage 

i tse If 	wi thout 	issuing not i ce 	to the 	respondents with a 

direction to 	them to examine the case of the applicants for 

reguIarisaion. 	if 	the appHcai-  is can be 	regularised 	in 

accordance with the scheme dated -r .6.88. 	rhey shoul d pass a 

- -4easoned-and speak ing ordei thet eon 

5. 	For this purpose, let these QAs be treated as 

..rpresentatjdfl.of the appLicants and .same-.besenta.1ongwjt 

ir- 
the copy of this order to the respondents who are directed to 

r 

pass a reasoned and speaking order thereon w i t h i n a pet tod of 

3 months from the date of receipt of a copy of, this order and 

,..to see , to it that applicants can be regulariseci within 	the 

framework of t  the scheme 	OAs stands disposed of,  

........... ................................. ..........;. 

	............. 6 	A copy of thiorder tie placed in all the fi les 
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